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BEFORE THE NATIONAL GREEN TRIBUNAL EASTERN ZONE
BENCH AT KOLKATA

ORIGINAL APPLICATION NO. 136/2015 EZ

IN THE MATTER OF:

SUBHAS butTA APPLICANT
VERSUS

STATE OF WEST BENGAL & ORS.

....RESPONDENTS

COMPLIANCE AFFIDAVIT ON BEHALF OF THE RESPONDENT
NO. 3 IN PURSUANCE OF THE ORDER DATED 01.12.2021

I, Gopal Chandra Paul, son of Shri Hazarilal Paul , aged about 57
years, working as Deputy Secretary, Department of Forests,
Government of West Bengal, having office at Aranya Bhawan, LA-
10A, Sector-III, Salt Lake, Kolkata-700106, presently at Kolkata

do hereby solemnly affirm and state as follows:

1. That I am holding the post of the Deputy Secretary,
Department of Forests, Government of West Bengal. I have
made myself acquainted with the facts and circumstances of
the instant Original Application and have gone through the
documents pertaining to the subject matter of the instant
application. Hence, I am duly authorized on behalf of the
Respondent No.3 and competent to file the instant affidavit
before this Hon’ble Tribunal.

2. Vide order dated 01.12.2021, this Hon’ble Court was pleased
to crystallize the two surviving issues in the present OA

24 JAN 2022 which are as follows:

(i) Relating to Stone crushers on Laity River;

< AR P\ With reference to the above-mentioned allegation, it




(ii)

_a% -

Illegal construction in the Buxa Tiger Reserve.

The allegations of the applicant were as follows:

a. In the core areas of Buxa Tiger Reserve illegal
Tourist Lodges/Hotels/Guest Houses/Home stay
have been set-up both under private as well as
Gout. (State) ownership.

b. Chief Secretary, vide affidavit dated 25.10.2017

(pages 544 to 567) and State Forest Department,

vide affidavit dated 28.08.2017 (pages 501 to

522) have admitted that in Buxa Tiger Reserve

there are 69 of such establishments under

private ownership and 20 (16+4) under the
management of Govt. West Bengal.

With reference to the allegations made above by the

Applicant in his statement, the Forest Department

reported that status report was filed from time to

time giving detailed documents as Respondent No. 3

answering the above-mentioned allegations on 10th

May 2016, 28th August 2017, 12th October 2017,

09th February 2018, 24th April 2018, 26th June

2018, 12th April 2021 respectively, before the

Hon’ble National Green Tribunal, Eastern Zone

Bench, Kolkata.

That the commercial tourist lodges which are the

subject matter of this litigation are being operated by

private persons. The activities of these lodges are
confined to areas which were once ‘Forest Villages’
but then those have been designated as ‘Revenue

Villages’ vide Notification No. 2802-L.P. dated

17.10.2014 under Clause(7) of Section 3 of the Land

Registration Act, 1876.

a. Measures have been taken to stop encroachment in

Buxa Tiger Reserve. The 69 numbers of lodges and
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Home Stays which were operating from different
areas under Buxa Tiger Reserve (East) & (West)
Division by fixed Demand holders were issued notice
in pursuance of the Order of this Hon’ble Tribunal,
vide Deputy Field Director, Buxa Tiger Reserve (East)
Division’s Memo No. 2886/15-230 dated 25.09.2017
and Deputy Field Director, Buxa Tiger Reserve (West)
Division’s No. 2989/18-4 dated 25.09.2017. Both the
notices were served to the incumbents concerned
through the Superintendent of Police, Alipurduar
District (Memo No. 2174 /E/PA dated 09.10.2017 &
Memo No. 2175/E/PA dated 09.10.2017). A copy of
the said notice issued by the Deputy Field Director,
Buxa Tiger Reserve (East) & (West) Division vide its
Memo No. 2886/15-230 and Memo No. 2989/18-4
dated 25.09.2017 respectively along with letter
issued by Superintendent of Police, Alipurduar
District vide Memo no. 2174/E/PA and Memo No.
2175/E/PA dated 09.10.2017 respectively is
annexed hereto collectively and marked as

“ANNEXURE R/1”.

. It is further stated that 20 establishment under the

Government of West Bengal namely Tourism, PWD
and Irrigation Department at Jainti and the
homestays in Buxa Tiger Reserve are closed as on
date. Copies of the photographs depicting the
homestays closed are annexed hereto and marked as

“ANNEXURE R/2”,

As per report of the Forest Department:

(i) Notices were issued to private owners of the
Tourist Lodges, Hotels and Restaurants by the
Deputy Field Director (East) Division’s memo

number 2989/18-4 dated 25.09.2017. These
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(iii)

- 43~

notices were served through the Superintendent
of Police, Alipurduar.

All the sixty nine (69) Tourist Lodges, Hotels,
and Restaurants operated by the private owners
are confined to enclave Revenue Villages which
were earlier Forest Villages. There are thirty
seven (37) such villages inside the Forest areas
of Buxa Tiger Reserve and have been notified as
Revenue Village vide Notification No. 2802-L.P.
dated 17.10.2014. These Revenue Villages are
no more under the administrative control of
Forest Department.

With feference to the mnewspaper report
published in Bengali News Paper of North
Bengal, ‘Uttarbanga Sangbad’ dated
16.11.2021, Assistant Field Director was asked
to do the field inspection. During the
inspection, it was revealed that there were three
upcoming illegal constructions under the
ownership of Sri Niki Thapa, Sri Kancha
Mangar and Sri Umashankar Dubey. Notices to
said effect were earlier issued on 17.01.2021 by
the Range Officer, Jayanti Range. A copy of the
notice vide letter dated 17.01.2021 issued by
the Range Officer, Jayanti Range is annexed
hereto and marked as “ANNEXURE R/3”.
Subsequently, a notice has also been served on
16.11.2021 to Sri Niki Thapa, Sri Kancha
Mangar and Umashankar Dubey, vide memo
No. 425, 426 & 427 /JNT-28, requiring them to
prove the legality of the construction as above
mentioned. A copy of the notice vide memo No.
425, 426 & 427/JNT-28 dated 16.11.2021 to
Sri Niki Thapa, Sri Kancha Mangar and
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Umashankar Dubey is annexed hereto and
marked as “ANNEXURE R/4”.

(v) Moreover, on 16.11.2021, a team of forest
officials, including the Assistant Field Director,
Buxa Tiger Reserve (East) Division, Range
Officer, Jayanti Range and other forest staff
along with police personnel tried to demolish
the illegal structures but could not complete
the same due resistance from local people. An
F.ILR. was lodged in the Kalchini Police Station,
Alipurduar regarding the incident which
occurred on 26.11.2021 vide Memo No.
454 /Jainti-15. A copy of the F.I.R. lodged in the
Kalchini Police Station, Alipurduar regarding
the said incident is annexed hereto and marked
“ANNEXURE R/5”.

c. Vide order dated 27.07.2017, Court had directed
to demolish the Tourist Lodge being run in the
name of “Camping Station” but not
implemented.

With reference to the above-mentioned allegation
made by the Applicant, it is reported by the Tourism
Department that it has issued memo to stop booking
of “Camping Station” for tourists in Jayanti area and,
at present, no tourist is allowed to use the said
“Camping Station”. The Tourism Department has
7 4 JAN 200 filed a review petition being R.A. No. 23/EZ/2017
i before this Hon’ble Tribunal with a prayer to review

the order of demolition of “Camping Station”.
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d. Vide order dated 25.04.2018 Court had directed

to file Buxa Tiber Conservation Plan 201 6-17
with copy to all the parties but not given to any
of the parties so far.
With reference to the above-mentioned allegation
made by the Applicant, it is reported by the Forest
Department that six copies of Buxa Tiger
Conservation Plan were submitted before the Hon’ble
Tribunal through Affidavit dated 26.06.2018.

e. Stone/boulder lifting is continuing in full swing

Jrom Jayanti River within Buxa.
With reference to the above-mentioned allegation
made by the Applicant, it is stated by the Forest
Department that no illegal surface collection of
boulders/stones is done from Jayanti River in Forest
areas. There are no illegal mines in Buxa Tiger
Reserve.
. At Present Hundreds of New Establishments
Have Come-Up and In the Name of Tourism There

Is Extreme Tourism In Buxa.

An exercise to demolish the illegal structures was

under taken by a team headed by the Chief

Conservator of Forests & Field Director, Buxa Tiger
Reserve, Deputy Field Directors, Buxa Tiger Reserve
(East) Division and Assistant Field Director, Buxa
Tiger Reserve (East) Division along with forest and
police personnel. The illegal structures were
demolished successfully on 08.12.2021.Copies of the
photographs showing the pre and post demolished

74 AN 202

structure is annexed hereto and marked as
“ANNEXURE R/6” alongwith the copy of the
Newspaper reporting on the demolition drive are

annexed hereto and marked as “ANNEXURE R/7”.
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c. It is further submitted that the muck & debris from
the demolition site is being removed to restore the
area to its original form. The Chief Conservator of
Forests & Field Director, Buxa Tiger Reserve, has
also issued strict instructions to monitor any kind of
illegal constructions in the name of homestays or
otherwise to the Deputy Field Director (East) &
(West) Division & asked to seek the help of Police as
and when required. A copy the of direction issued by
The Chief Conservator of Forests & Field Director,
Buxa Tiger Reserve vide its letter dated 17.01.2022 is
annexed hereto and marked as “ANNEXURE R/8”.

3. In view of the submissions made hereinabove, it is evident

that nothing further survives in qua the present issue.
Therefore, this Hon’ble Tribunal may be pleased to dispose
off the matter.

4. It is therefore, most respectfully prayed that nothing survives

in this matter and the same may be disposed off.

S opad ot o

DEPONENT

It is prayed accordingly.

VERIFICATION:

I, the above named defendant do hereby verify that the
contents of the paragraphs are true to my knowledge and are
based on information as derlved from office records and rest
are my humble submissions. | | l
Verified at Kolkata by me on this %day of J'anuary, 2022
at Kolkata.

Solemnly affirmed and declared
befere me on identification

fey?om*\ ﬁﬁf‘NW\/%w//@/vM

JEE SWAPAN BAPVERJEE
sWAPANC iﬁimfma Notacy, Calvatte Bacis DEPONENT
NO;?NWB fegn 1\’0 17/1994 Gevt. of W.B. Regm. llo 1’”1"4
e moyee Housing D-18/1, Karnmnzrr-a ) 3 G. C. PAUL, wass
D-18/1, Karuhe 700 091 Estan, Camsiiil Deputy Secretary

Estate, Calcutta

Departm enr of Forests
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GOVERNMENT OF WEST BENGAL
DIRECTORATE OF FORESTS
OFFICE OF THE DEPUTY FIELD DIRECTOR
_ BUXA TIGER RESERVE (EAST) DIVISION
Prone: 03564-256005, Fax: 03564- 257268, E-mail: dfdbtre@gmail.com

No. 288 /15-230 Dated, Alipurduar,the 2.5 { S| roy

To .
The Superintendence of Police
Alipurduar

Sub :- Complivnce of Order issued by the Hou'ble National Green Tribunal, Eustern Zonal Sench,
Kolhata dt. 371" Aug-2017-Regurding

Please find enclosed herewith the list of notices issued in compliance with the order of the
Hon'ble National Green Tribunal dated 31% A August 2017 in the matter of Subhas Datta Vs Siare of
West Beazal wud others 0.4, Nol36/2015/EZ & MLANo. 191/2017/EZ Subhas Datra Vs Stute of
West Benvad X Ochiers. 0.4, 134 ’UI"!PB/’OI']/LZ Tribunal or its own motion =V Srute uf West
,c[.g :f & nr*s il Lo orefersnics w the —\“\.z tonal Principal Chief Consgrvator of Farest, Wildlife memo

< W (w‘,:‘;l' & Chief Conservaior of Forest and Field Director. Buxa Tiger

200w

You ai herc requested 1 Kinaly arrange 10 serve the notice through vour local Police Station in
Espective junsdxcuon. The mobile number of respective Range officers is also provided herewith for
dendification of the establishment. if needed.

tado: Annexure |
ot 1 ; r(
et MRS ~ KI}I\;
Deputy Field Dlrétlgg.
Buxa Tiger Reserve (East).

Yo, / Dated, Alipurduar,the 12017
Yopy forwarded for information and taking necessary action 1o:-

I. The Principal Chief Conservator of Forests, Wildlife & Chief Wildlife Warden, West Bengul.
2 The Additional Principal Chief Conservator of Forest, Wildlife.

3. The Chjef Conservator of Forest & Field Director, Buxa Tiger Reserve.

> The District Magistrate, Alipurduar.

3. The Range Officer, Buxaduar Range (Mob. 959319035 3) 1 They are requested 10 keepd Jisol

6T The Ran{.,z_ Officer, Jainty Range ( (Maob. 7478356534) 7 with the Ofﬁ T-in- Qharge of .
respective Police Station for serving
the nouce

———

Deputy Field Director,
Buxa Ti iger Reserve (East).
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GOVT.OF WEST BENGAL i
- OFFICE OF THE SUPERINTENDENT OF POL(CE §
ALIPURDUAR {

"Memo No - AL FA_JE/PA Date : Q[ 7.

To

The Deputy Field Director, i
Buxa Tiger Reserve (East Division),
Alipurduar,

Ref Your Memo No. 2886/15:230 dated 25.09.2017.

|

With reference to the above, please find enclosed herewith 52 numbers of :

receipt copies of notfices which were sent to this office for serving to the addressee b HE

i

by the respective Police Station. Accordingly the same was served by the Kalchini | z ’g

. Police Station properly and get recéipt from them. i
So, I am returning the 52 numbers of receipt copies of the notice for your ' i
ready reference. b '

A N b

Superintendent of Police
Alipurduar

preshiers

- .
e i SR




S = SAVE GREE
OFFICE OF THE
FIELD DIRECTOR
BUXA TIGER RESERVE
GOVERNMENT OF WEST BENGAL REG.NO...12 3%

DIRECTORATE OF FORESTS Do . ot s

OFFICE OF THE DEPUTY FIELD DIRECTOR ' \ECD NO.. 28 -EH LY
BUXA TIGER RESERVE (WEST) DIVISION DATE -mi?ﬁ.}!?{.?:?.!.yfm.

Phone: 03564-255129, Fax: 03564-255129, E-mail: dfdbtrw@gmail.com

/18-4 Dated, Alipurduar.the 25/09 2017

5
%

4w

The Superintendent of Police

e
Alipurduar

Sub :- Compliance of Order issued by the Hon’ble National Green Tribunal, Eastern Zonal Bencl,
Kolkata dt. 31" Aug-2017-Regarding

Please find enclosed herewith the list of notices issued in compliance with the order of the
Hon’ble National Green Tribunal dated 31" August 2017 in the matter of Subhas Datta Vs Staie of
West Bengal and others O.A. No136/2015/EZ & M.A.No. 191/3017/EZ Subhas Datta Vs State of
West Beneal & Others, O.A. 134/2017/PB2017/EZ Tribunal or its own motion —Vs State of West
Bengal & oth. and in reference to the Additional Principal Chiet Conservator of Forest. Wildlife memo
no 4401/WL/3R-87/2016 D1.20.09.2017 & Chief Conservator of Forest and Field Director. Buxa Tiger
Reserve memo no 717/28-55 dt.20.09.2017.

You are hereby requested to kindly arrange to serve the notice through vour local Police Station
in respective jurisdiction. A list of Range officer along with their contact number also attached for
identification of the establishment, if needed.

An acknowledgement /receipt copy may plzase be sent to thig office.

Enclo:1. The order copy of the National Green Tribunal,

' Eastern Zone Bench. Kolkata.

2. Contact Number of Range Officers

3. Acknowledgement/Receipt copy of the Recipient.

by Latir 1 1
4. Notice 17 nos. of the Lodge Owners. bd/ i hal}’ an Rai, IFS
Deputy Field Director.
Buxa Tiger Reserve (West).
No. ,QﬁX” /18-4 Dated, Alipurduarthe 25109 2817

Copy forwarded for information and taking necessury action to:-
1. The Principal Chief Conservator of Forests {Hofl). West Bengal.
2. The Principal Chief Conservator of Forests, Wildlife & Chief Wildlife Warden, West Bengal.
3. The Additional Principal Chief Conservator of forest, Wildlife.

. The Chief Conservator of Forest & Field Divector, Buxa Tiger Reserve.

5. The District Magistrate, Alipurduar.
6. The Range Officer, West Rajabhatkhawa Range

~ 7. The Range Officer, East Damanpur Range l
8. The Range Officer, Pana Range

They are requested to keep a liaison with
the Officer-in-Charge of respective Police
l Station for serving the notice.
/

\ )

P
v

Deputy Wﬂ/f)i)‘ccmr.
Buxa Tiger Reserve (Wests.

Page ot
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SAVE GREEN SEE DREAM e 7@ 9% T FHreice oF THE
P Government of West Bengal gL ELD DIRECTOR
Ve A A UXA TIGER RESERVE
b Directorate of Forests R , |2
4 , N E . : Y EG.KO.... 83D
- %‘k} Office of the Deputy Field Director. FIELD NG, 2 “m
by i %“S.’P ' Buxa Tiger Reserve (West) DAT - t“‘{; ,0281
s Alipurduar Court * 736 122. Dist Alipurduar. € I’.OY
Phone No. 255129, Fax-255129; lwnxull~cltd~m~:\ggr1

OMm

Aemo NO 50“134 ‘ Dated. Alipurduar Court. the ” i ’4' 2017,

SRR

2) The District Magistrate.
Alipurduar.

Sub @ Compliance of Order issued by the Hon'ble National Green [ribunal. Fastern Zonal Bench.

Kolkata dated 31% August. 2017 - regarding.

Enclosed kindly find herewith a photocopy of letter received from the Superintendent of Police.

Alipurduar vide memo No. 2175/E/PA. dated (19.10.2017 regarding the above subject.

This is for vour kind information.-

Faclo @ As above.
Deputy I/A Director.
Busa Tigdt Reserve (West)

o&'

Drocument|
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P GOVT.OF WEST BENGAL
OFFICE OF THE SUPERINTENDENT OF POLICE
ALIPURDUAR
&) F$ JE/PA Date : 22’6 /17.
~ The Deputy Field Director,

zx= Tiger Reserve (West Division),

Ref Your Memo No. 2989/ 18-4 dated 25.09.2017.

With reference to the above, please find enclosed herewith 17 numbers of
receipt copies of notices which were sent to this office for serving to the addressee
5y the respective Police Station. Accordingly the same was served by the Kalchini

2olice Station properly and get receipt from them.

So, I am returning the 17 numbers of receipt copies of the notice for your

ready reference.

A NI

S N / %R ; Superintendent of Police

] & g Alipurduar

¢
% » >
TN 3 \; :
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Government Of West Bengal
Directorate Of Forest
office Of The Deputy Field Director, Buxa Tiger Reserve (East Division)

Tel. No. {03584} - 256005(0); FAX No. 03564-257269; ¢_mail: dfdbtre@gmail.com

LR B R S R TR

[ 5 3 § %
/0/!@ . 5 - ":?’Q Dutedd, Alipurdune Court, the {f ' !0 ; ML

NGO

i“ he Chief Conservator Of Forests &
] [ield Director, Buasa Tiger Reserve,

5 The District Magistrate. Alipurduar,

Wb : Compliance of Order Issued by the Hon'ble National Green Tribunal, Easteen Zonal Beoch,
Kolkata dated 31" August.2017-regarding,

- 1y Qrder of Hon'ble National Green Tribunal dated 317 August.2017 in the maticr o Sublic Dita
vs State of West Bengal and others QA No, 13672005/82 & M AN 1917201 7714, Subbias Dalta
Vs State of West Bengal and others. Q.A N. 134/2017/PB/201 VEZ Tribunal on its Vs Siate of
West Bengal & others motion

2} The Additional Principal Chiel Conservator of Forests, Wildlife Memo No. L0 T/WL/3R-
872016 dated 2070972017

3} the Chiel Consersator of Forest & Field Direaror, Buna Tiger Reserve Moo Nao, 7177285
Dated 20170972017

4y The Superintendent of Police. Alipurduar Memo No. 2178/E/PA . dated 09.10.2017

This 1o inform you that Closure Notices have been served to 52 operators ol Lodges. Huiels
& Restaurant in compliance with the order of Hon'ble National Green Tribunal duated 37
August. 2017, A photocopy of letter received from the Superintendent of Police. Alipucduus vidde
memo No. 2175/E/PA. dated 09.10.2017 regarding serving of the notices by Kalchini PS and recain
copy of the notices are enclosed herewith.

This is for kind information.

Eucto CAS above (? | ¢
l.)cpm'\\!-' 5 M\’*ﬁ/‘\%
Buna Tiger Reserve (Easty
No,

- Dited, Atipurdunr Court, the

S BT e B ‘ T V8

¢ P forsearded for tiformeation fo-
o1 /)"‘;"('ii’“/ et Comeeyvator af Forests O ldbife) 1 g'}ﬁ,jfﬁ“\*‘f}/«.
= The 4udd Princpal Cliref Comservator of Foress il Ifxf(ig"’;” “""";23&1*%"”
o -"- .\‘ ‘\"63 5Cﬂ —
“ 3 : Deputy Ficld Divector
- Buxa Tiger Reserve (Easty

Sl Green Tribanal Crder
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GOVERNMENT OF WEST BENGAL

Directorate of Forests , “
Office of the Range Officer,
Jainti Range , B.T.R (E) Division " e
Jainti * Kalchini * Alipurduar .

..............

2 17.01.2021

Sub. : Unauthourised construction on Forest Land

This is to notify you that a permanent building /commercial establishment ( Restaurant /

Dhaba etc.) is under construction on the Forest land under Jainti Range . Buxa Tiger Reserve

(East) Division’s jurisdiction: in this connection you are hereby asked to report the following to
the Office of the undersigned -

(i) Whether you have any permission from legal authorities for construction of such
permanent building or running such commercial establishment ( Restaurant / Dhaba ete.)

(i) Have you obtained any permission from concerned Forest Department for making
such permanent establishment abstracting the elephant corridor and Wildlife movement
in close vicinity of Forest area.

This type of activities is punishable Ws 66A of IFA 1927, Eviction of encroachment from
Government Foresl Land.~—(1) Encroachment of Government Forest Land shall be cognizable
and non-bailable offence. Section 34A ol Wildlife Protection Act 1972 & Section 2 2 of Forest
(Conscrvation) Act, 1980 with Amendments Made in 1988 Restriction on the dereservation of
forests or use of forest land for non-forest purposc.

Therelore. you are asked o reply the above with all relevant documents (iU any) within

seven (7) days from the date of issuc of this letter Lo undersigned.

;
Jointi Raoge 0 00 ]

No.: fO [ INT-28
Copy forwarded to =

i) The Deputy Field Director, Buxa Tiger Reserve (Fasy) Division
ii) The A.D.F.O. . Buxa Tiger Reserve (East) Division

—— e ——— ,ﬁ,,)?s}s.gv,,-;M,!,’?.:QL;«Q;!_




GOVYERNMENT OF WEST BENGAL
Directorate of Forests ,
Office of the Range Officer,
Jainti Range , B.T.R (E) Division
Jainti * Kalchini * Alipurduar .

..............

No.: /0 / INT-28 ) Date .: 17.01.2021
Rz:‘mzmiw;,hhww - 19@,[‘3\4'\'-3,5 3% 13.0C-2e2s

Sub. : Unauthourised construction on Forest Land

This. is to notify you that a permanent building /commercial establishment ( Restaurant /
Dhaba etc.) is under construction on the Forest land under Jainti Range , Buxa Tiger Reserve
(East) Division’s jurisdiction: in this connection you are hereby asked to report the following to
the Office of the undersigned -

1 Whether you have any permission from legal authorities for construction of such

permanent building or running such commercial establishment Restaurant / Dhaba etc.)

(i1) Have you obtained any permission from concerned Forest Department for making

such permanent establishmenf abstracting the elephant corridor and wildlife movement
in close vicinity of Forest area.

This type of activities is punishable w's 66A of IFA 1927. Eviction of encroachment from
Government Forest Land.—(1) Encroachment of Government Forest Land shall be cognizable
and non-bailable offence. Section 34A of Wildlife Protection Act 1972 & Section 2 of Forest
(Conservation} Act, 1980 with Amendments Made in 1988 Restriction on the dereservation of
forests or use of forest land for non-forest purpose.

Therefore, you are asked 10 reply the above with all relevant documents (if any) within

seven (7) days from the date of issue of this letter to undersigned.

., _Rdnge Qfiicer
Range Offieer, ainti Range

Jainti Ranggy " () Division
No.: L0 [ INT-28 Date .: 17.01.2021
Copy forwarded to :-
i) The Deputy Field Director, Buxa Tiger Reserve (East) Division
iiy The AD.F.O.,Buxa Tiger Reserve (East) Division




/O\C\?."‘ "‘frvxmy{um_.—- "

Vs - 4
: 3 Ao
3 et
'ié‘i#‘
A
p Aoy

Government of West Bengal
Directorate of Forests,

Office of the Range officer.
Jainti Range , B.T.R (E) Division
Jainti * Kalchini *Alipurduar

....................................................................................................
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From .: The Range Officer,
Jainti Range.

Sub. : Unauthorized construction on forest Innd

came to the notice of the undersigned that one permanent building / commercial establishment

It has
in this connection you are hereby

(Restaurant / Dhaba etc. ) has been constructed / running on forest fand |

asked to report the following to the office of the undersigned -
1} Whether you have any permission from legal authorities for construction o

g such commercial establishment ( Restaurant / Dhaba etc. )

f such permanent buifding

or runnin
2) Have you obtained any permission from concerned Forest departme
ovement in close vicinity of Forest .

ments { if any ) within 7 ( Seven )

nt for making such permanent

establishment obstructing the elephant corridor and wild life m

Therefore , you are asked to reply the above with all relevant docu

days from the date of issue of this letter . M‘p\ |
. carnige Qfficer
Juinti Range
B.T.R. (E} Division
Forest Runge Officer ,
Jainti Range.

-128 Date..: / qu,ln\m}

No.: MOAL/3WT

forwarded for information to reply to The Deputy Field Director , Buxa Tiger Reserve {East)

~ Copy
Division for his kind information and taking necessary action .
.
QS ricer
Bw‘.. mll Rarge
TR, {E) Divisi
Furcet Ramgk Othesrs "
Jainti Raage.



Government of West Bengal
Directorate of Forests ,
Office of the Range ojficer,
Jainti Range . BTR (E) Division
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From.: The Range Officer,
Jainti Range .

Sub. : Unauthorized construction on forest land

It has came 10 the notice of the undersigned that onc permanent puilding / commercial establishment

(Restaurant / Dhaba eic. ) has been constructed / running on forest land . in this connection you are hereby

asked to report the following to the pfﬁcc of the undersigned - "

1} Whether you have any permission from jegal authorities for construction of such permanent building

or running such commercial establishment { Restaurant / Dhaba etc. )

2} Have you obtained any permission from concemed Forest department for making such permanent

establishment obstructing the elephant corridor and wild life movement in close vicinity of Forest .

Therelore , you ¥re asked to reply the above with all relevant documents ( if any ') within 7 ( Seven )

days from the date of issue of this letter . @A /lC"‘f‘ ”
rRange Officer
Jaintl RAange
B.T.R. {E} Division
Forest Range Officer .
Juinti Range.

No.: MM -8 Date « /| | BR 16 } U ]"L\
- \/Cop) forwarded for information to reply 10 The Deputy Field Director . Buxa Tiger Reserve {East)
Division for his kind information and taking necessary action s
g ‘L):Iajg‘{)?‘fn
Juirntl Range
BT, () v
ercsﬁ({zgl%:i:g ::::?:m‘
Jaiutl Range.
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Government of West Bengal
Directorate of Forests ,
Office of the Range officer,
Jainti Range , B.T.R (E) Division

Jainti * Kalchini *Alipurduar
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From.: The Range Officer,
Jainti Range .

Qub, : Unauthorized construction on forest lnnd

it has came 1o the notice of the undersigned that one permanent building / commercial establishment

(Restaurant / Dhaba cte. ) has been constructed / running on forest land , in this connection you are hereby

asked to report the following to the office of the undersigned - -
1) Whether you have any permission from fegal authorities for construction of such permanent bu;i‘é'mg
or running such commercial establishment  Restaurant / Dhaba etc. )

2) Have you obtained any permission from concemed Forest department for makiny such permanent

establishment obstructing the elephant corridor and wild life movement in close vicinity of Forest.

Therefore , you are asked to reply the above with all relevant documents { if any ) within 7 { Seven )

days from the date of issue of this letter . M
% 2 _

Forest Runge Officer
Jatoti Runge.

No. : NS EONEY ~18 Date .. [/ | 38 b }\‘ ‘Q“;

(ﬁopy forwarded for information 0 reply to The Deputy Field Director , Buxa Tiger Reserve {East)

Division for his kind information and 1aking necessary action .

cheadititi B narieie
o e o
Forest Ranps Officer

Jainti Range.
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Government of West Bengal o liz) B
Directorate of Forest IR {'ﬂw"-
Office of the Range Officer

Jainti Range
PO jainti Range, Dist: Alipurdua®
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Memo No: 454 [INT-15 Dated. 26.11.2021

LA

Te

The Otficerin-charge

xgimmx Palice Station

Ahparduar

Sab: HR_' for resistance aguinst legal action of Demolition of Hiegal construction inside
Buxa Tiger Reserve core area and Goverment Reserve Forest Land.

St
This 1s to inform you that on today, 267112001 &t absut 7 30 am o the morming § and sy e
reachied the underconstruction properties of 1 8n Nk Phapa and cehers, IS Rarch Mangr aind
others, 3 Sri Umacharan Dubes and others, on 3 ploton the wostery baok of 1
iside core area of Buna Tiger Reserve tas per Wilidiike Progection AL

Forest tand (as per tndian Forest Aat 927

s rivee i Jamty Village

st 1 Cronornent Rewnw

The said constructions ane shsolutehy dlegal and are oo it ato of segtion 26 ETY, Hdian Poredt

Act, 1927 and they are fiable to demolition wnder sovtio S oA of the tndin Parest AL T, Wed
Bengal amendment TORE. The constructions e she i v

Wildlife ( Protection) At 1672 pead with seenon Steiesd she ssul

s gt 38 eyeneblabier of

Latioan o) Ty o4

The action has been by order uf Deputy 1kl Dinaier, Buna Liger Resene (Fast) Division,
vide memo no AORE/1$-230 dared 2441 203 E i bt Beg communicated 10 the police depatincet
and general administrtion vide T30 dated 311 2021 of DED, Buxa Hiyer

et to Moo mo IRy 15
Reserve (hast) Division and ref Memo Bo 435 400, 427 IN1LDE dated e 112000 of Range

Officer. Jainty Range
ol onpenlip of the propentis Lo S Nk

The concemud individuals claiming feprocitabon
i [k Mangas bad been wned § notice demanding proot of tepalits

Phapa. Sri Subham Dubey and 8¢ gl gein "t ot rimees ,
16112021 vide rel Memo no 425, 126, 427 IN12K dated To. 112001 of Range Officer, Jaint:
L aces of ot failing 1o prow fegality were glearly explained 10 them by the DD,
W A second notice o M1 2000 vide ref Memo no 450, 351

()fﬁsﬁ’t‘i', j.liﬂt} Rilﬂgk" wis wssud and 1 made ¢t o
¢ the potice and olntructed me n

Rang The CONSCGUE it
Busa Tiger Resenye {(Easth Divise
432 IN i‘]i‘ \iillk‘d 3&”:&:! of Range :
{’i; it the comvemned individuals, bt they refssed 10 seeep
Jdobvwy \ .

Jischarging publiv function.
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" Yoday. 26.11.2021 on reaching the spot of the illegal constructions of 1. Sri Niki Thapa and others.

" i Kancha Mangar and others, 3. Sri Umacharan Dubey and others, | found the below named
s :@ividuals along with another 50 to 60 persons approximately in an unlawful asseml

armed with Iaﬂ}i
. We tried to make u}cm understand that the order was already communicated 10 the Concerned
:u“.a‘m and general public is nothing 1o do in this matter. Then suddens same of the as

sembled people

pecome furious and throwing stone at our vehicle and obstructed me and my team in discharging public
junctions. Some of the persons who instigated the mob could the known as

1 Suraj Kumar Oraon S/ Smt Bashi Oraon

2. Kalu Khan S’o Naimuddin Khan

i Munna Chowhan resident of Cooch behar

8. Niki Thapa (Mangar) S0 Sabitri Mangar

6. lagadish Ch Orzon S/o Bigu Oraon

7. Raia Mahato S0 Ramial Mahato

s. Raja Barhi $'o Hanlal Barln

9, Mohon Chhetri § o Gopinath Chhetn

10, Ram Rana Owner of Green Leaf homestay

1L Manashi Roy W o Pradip Roy

¥ Manoj Chowhan S/0 Baliram Chowhan

i3 Bijoy Dutta (Mintu) $/o Birendra Chandra Dutta

14, Vicky Thapa So Sarki Thapa

15 Subham Dubey S/o Uma Sankar Dubey

16,

Pramila Kumari Mishra Dubey W/o Subham Dubey.

This is also hereby emphasized that the land where the illegal cmuui::imzs h:fve becﬂ‘i:uﬁ
. caseified as Tropicat Moist Deciduous Forest of which the Net Present value is q&anuf}e@d as 22-23
! acena for Moderately Dense Forests wo 30-32 tacs'ha for Very Dense Forcsts(squrec: Revision of rates
;a?“~ reable for diferers Class categon of foress. Indian Institute of Forest Management.

The illegal constructions are seriously harming the forests and disrupling the pristine
nature of the habiat

Therefore it is requested that the matter may be viewed with utmost seriousness and suimbk‘
action be taken against the perpetrators named above, in the interest of Conservation and Protection of
Forests and Wildlife and in turn ecosystem services of utmast necessity to the humankind.

i by
agpe

e,

. P
Mo T rgeie < GEOLE SR

i You are requested to start a

case under appropriate sections of law to nab those illegal
nerpetrators at the carliest.

“/“V >
ﬁé@zge‘%ﬁ}?{cﬁr
Jainti Range
7 T.R. (B} Divisinn

Range Officer
Jainti Rangg
Moo N, 486 __UNTES e .
Lerti0 NG B bt .
& for & - his kirsd antormiaiioen -lk/."y
‘\“pr‘fmwdud for his kind wionma :?‘¥E";§’~‘;}‘;’\§‘}?;‘;“>l )
oo Respreelt G Fatinn i B8 i pnun
% Aeoepuw Field Director, Buxa T ger Resur £ a5t Division oA L
A ‘

Range Officer
Jainti Range



y

A4t-

Y Annaxunste. - R[b

Structure
1

Structure
2

Structure
3

Annexure P2
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"Annexure R/6"

Photographs of Pre & Post- Demolition of the three (3) lllegal Structures under construction

PRE-DEMOLITION

POST- DEMOLITION
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A resort being demolished on Wednesday. Picture by Anirban Choudhury

lllegal resorts on forest
land demolished

OUR CORRESPONDENT *

Alipurduar: The forest de-
partment on Wednesday de-
molished three illegal private
resorts which were coming up
in the core area of the Buxa
Tiger Reserve (BTR)in Alipur-
duar district.

According to sources, all
these accommodations were
raised on forest land. While
construction of one of the re-
sorts had finished, work was
in progress on two other sites.

Earlier, on November 26, a
team of foresters had been to
the area that is on the bank of
the Jainti river under the east
division of the BTR. They,
however, had to return as a
section of people dwelling in
adjoining areas resisted.

This made the department
issue a notice to the owners of
these private resorts to vacate
the land within the next seven
days.

“As they did not act on the
notice, we went there today
and demolished the establish-
ments. Those were built on fo-
rest land within the core area
of the forest which is a com-
plete violation of the Indian
Forest Act. It has been clearly
mentioned that no such con-
struction work can be carried
out within a reserve forest
area,” said Budhwaraj Sewa,
the field director of the BTR.

Sources in the department
mentioned that Subhash
Datta, a Calcutta-based envi-
ronmentalist, has already
flagged the issue before the
National Green Tribunal.

“Also, a status report of
BTR has to be sent to the Na-
tional Tiger Conservation Au-
thority. That is why the demo-
lition was necessary. Exis-

tence of such accommodations .

in the core area is unaccept-
able,” said a source.
Since morning, policemen,

along with foresters, were de-
ployed on the spot to prevent
any untoward incident. An ex-
cavator was engaged to pull
down the structures. The dri-
ve continued till the evening
and today, there was no resist-
ance from the locals.

“We believe residents of
adjoining areas will under-
stand that the step was needed
for conservation of nature
and wildlife. The department
is vigilant and is in the
process of checking out the lo-
cations of all such accommo-
dations which have come up
in different locations across |
the forests of north Bengal. |
Any resort or lodge that
has come up on forest land
will be demolished. It has
also been mentioned in the
Centre’s and state’s policies
on eco-tourism that the
forest area has to be
protected,” a senior forester
said.
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Name of Daily Newspaper - ANANDABAZAAR PATRIKA

Date of publication of the article — 09/12/2021
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Annexure A5

Governmen. .. .-_. Jengal
Directorate of Forests
Office of the Chief Conservator of Forests & Field Director,
Buxa Tiger Reserve
Alipurduar Court * Alipurduar* West Bengal - 736 122
& 03564-256333 (Office), 03564-255577 (Fax)
E-mail: fdbtrwb@gmail.com

Memo.No. 98 /28-87 Dated 17/01/2022

To
1) The Deputy Field Director,
Buxa Tiger Reserve (East) Division

2) The Deputy Field Director,
Buxa Tiger Reserve (West) Division

Sub: Monitoring of [llegal Constructions in the name of Homestays in Buxa Tiger Reserve.

Sir,
This is to state that on the basis of the thorough enquiry on the matter published on Uttar
Banga Sambad on 16/11/2021, 03 illegal constructions at Jainti were dismantalled on 08/12/2021.
Such structures were constructed years back but in a phase wise manner such big structures were
renovated. With this in view, the undersigned directs to adopt all measures to monitor any illegal
constructions in the name of Homestays or otherwise at Jaiti and elsewhere. Such illegal
construction if noticed should be dealt strictly with the provision of Indian Forest Act, 1927.

Any movement of building materials such as brick, rods, cements, sand, pebbles, timbers etc
should be thoroughly checked at the entrance gate both at Rajabhatkhawa and Hatipota.
Necessary police help should be sought at the time of implementation of the above stated Act.
Copies of this letter is to be circulated to all Range Officer for needful action.

The Range Officer should investigate any construction going on illegally & report to the
respective Deputy Field Director accordingly well in time. A copy of this letter is to be circulated
to all the Range Officer under your control.

A

Chief Conservator of Forests &
Field Director, Buxa Tiger Reserve

Memo.No. 98/28-87 Dated 17/01/2022
Copy forwarded for information to:
1) The Principal Chief Conservator of Forests, Wildlife & Chief Wildlife Warden, West
Bengal
2) The Superintendent of Police, Alipurduar — with the request to inform respective Police
Stations in this matter for rendering all necessary help to the Deputy Field Directors by way
of sharing informations and at the time of implementation of the Act whenever needed.

\

Chief Conservator of Forests &
Field Director, Buxa Tiger Reserve
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M Gma” Office of Adv Madhumita <office.advocate.madhumita@gmail.com>

Service of the Compliance Affidavit on behalf of the Respondent no.3 in O.A. No.
136 of 2015 EZ

1 message

Office of Adv Madhumita <office.advocate.madhumita@gmail.com> Mon, Jan 24, 2022 at 4:14 PM
To: subhas datta <subhasdatta@rediffmail.com>
Cc: Madhumita Bhattacharjee <bhattacharjee.madhumita@gmail.com>, subratadaswbls@gmail.com

Dear sir,
Kindly find the attached compliance affidavit in the captioned subject matter.

With Regards

Office of Advocate Madhumita Bhattacharjee
212, Ansal Bhawan, 16 K.G. Marg,

New Delhi-110001

Telephone No. 011-43029802

E compliance in 136-2015 EZ.pdf
20453K

https://mail.google.com/mail/u/1/?ik=3327367c9a&view=pt&search=all&permthid=thread-a%3Ar4862084214 362789584 &simpl=msg-a%3Ar4858...  1/1



